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Applications for Government accom.
maodation

B777. SHRI T. S. NEGI: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether applications for Gov-
ernment sccommodation were invited
from the Central Governiment officers
for allotting quarters upto 1980;

(b) whether Government are aware
that many Government officers who
di@ not apply or might have mnot
applied for allotment of Government
accommodation upto 1980, are
interested or might be interested for
allotment of Government accommoda-
tion in 1981 and 1982; and

(¢) whether Government propose
to give an opportunity to the Govern-
ment officers for making applications
for allotment during the years 1981
ang 1982?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. ¢ SETHI): (a)
Yes, Sir.

(b) and (c). There may be officers
who dig not apply when applications
were last iavited in July, 1978, Dbut
have subsequently become interested.
Such persons can apply for allotment
of accommodation when _ applications
for the mext Allotment Year beginning
from January, 1981 are invited.

‘Liberal Dry Law for Foreign Tourists

5778. SHRI ARVIND NETAM: Will
the Minister of SOCIAL WELFARE be
pleased to state:

(a) whether it is a fact that Gov-
ernment of India ig considering to
make a law, ‘Liberal dry law for
foreign tourists’ in the near future;

(b) if s0, the detail; thereof; and

(c) the time by which the decision
Will be flnalised?
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THE MINISYER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHIANKARANAND):
(a) No, Sir. ‘

(b) and {c). Do not arise.

List of Members of the Friendg Oen-
tral Government Employees Co-opera-

tive House-Building Soclety Ltd,

5779. SHRI CHANDRADEO PRASAD
VERMA: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether in 1978, the Registrar
Co-operative Societies, Delhi had
deputed first a Sub-Inspector of Co-
operatives and thereafter an Inspector
of Cooperatives to verify the list of
such members of the Friends Central
Government Employees’ Cooperative
House-Building Society who are eli-
gible for plots;

(b) the dates when these two offi-
cialg hag separately submitteq duly
verified lists of members eligible for
plots;

(c) the number of memberg recom-
mended for allotment of plots in each
of these two lists; and

(d) whether all such members have
been allotted plots and if not, why?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
to, (d). The verification of membership
is made by the Registrar Cooperative
Societies, who is assisted in this matter
by his subordinate staff. For the pur-
pose of verification of membership of
the Friends Central Government Em-
ployees’ Cooperative House Building
Society Ltd., the Sub-Inspector and
Inspector of this Department were de-
puted and they submitted their reports
on 21-1078 and 6-2-79 respectively in
respect of membership of the society
and after considering both the reports
and the documents submitted by the
Soclety, names of 135 members out of
238 mermbers submitted by the Sadm
weté cleared who, are Féported to h
been allotted plots by the Land &
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Biflding Department, Delhi Adminis-
can only be cleared when the Soclety
produces the records relating to the
members who are stated to have re-
signed or been expélled by the Society.
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House/Houses sites allotted to weaker
sections of society in the Country

5782. SHRI RAMJIBHAI MAVANI:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the number of houses and
house sites allotted to the weaker
sectiong of society including landless
labour, agricultura)] labour .dyzing the
Iast three years in various patts of the
couniry-and particylarly in Gaujarat
Sf:ate;"ryu!tg::d the Centrally Government
scheme; and 20—point Programme;

{b) the number of families which
are without shelter in rural snd
urban areag of the country and in

Gujarat;

(c) what are the schemes, rules
and regulations and policy for the
allotment of the same; and

(d) what restrictiong and gulde-
lines have been sent to States by the
Centre in this regard?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
The number of house sites allotted
upto May, 1880 throughout the country
is 6,05,105 and in Gujarat 1,39,078. The
number of houses constructed so far
in 7 States and 4 U.Ts, from where the
reports have been received, is 7,59,448
and in Gujarat 1,33,106.

(b) While data in respect of Urban
Areas is nct available, the number of
landless workers families in rural
areas of the country is estimated to
be around 41,28,450 and in Gujarcat
around 55,000, who still need as¥stance
for house sites and construction of
huts/houses.

(c) and (d). A statement is laid an
the Table of the Sabha.

Statement

There is no scheme for allotment of
houses as such to weaker sections of
society. There are a number of sche-
mes under which assistance is provid-
ed for construction of houses to the
weaker sections of the sociely. Brief
details of these schemes are given
below: —

(A) Rural House Sites-cum~Hyt
Construction Scheme for Landless
Workers:

This scheme envisages assistance @
Rs. 750/. per family for those who
have not been allotted house sites and
Rs. 500/- to those who have been
allotted house sites. The assiztance
is utilised on cost ‘of developed
house sites, approach roads, pro-
vision of building material and provi-
&on of a well for a cluster of 30 to
40 tamilies. All the labour inputs are
to be provided Ly the beneficiaries.





